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CENTRAL ATMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

0,A.No. 1997/92 i

New Delhis this the 27 November,1997.

HON 'BLE MR, S, R.ADIGE, VICE CHATAMAN(A).
HON *BLE DR.A.VEDAVALLI,MmEMBER(J).

1., The Oouncil of Scientific &
Industrial Research,
Rafi Marg,
New Delhi.

2., Central R ad Research Institute
( a constituent Unit of CSIR ),
Mathura R ad,
Neuw mlhi ece tomplicmt‘.
(By shri V K.Shali, adwcate)
Ve rsus

c"‘" CRRI.’ Flat!,

Hahardﬁ B@h ¢
New Delhi es cee Respondent

( Respondent in person)

JUDGMENT
BY I'IJN'BLE MR, S, R, ADIGE, VICE CHQIMAN‘Q!

applicants (CSIR) seek a directionm
to respondent to vacate Fl at No,C=14 CRRI Fl ats,
Mahareni Bagh, decl are retention of the same
bsyond 1,3,90 unauthorised, and direct respondent
to pay penal license fee @ R,2000/~ p.m. wto
the date of its vacation, with costs.

2. Adni ttedly spplicants hawe secursd vacant
possession of the flat on 10,111,853, and what
survi ves therefore is the cl aim for payment of

penal license fes from 1,3,90 to 10,11, 93.

3. Respondent was.fommerly en employee of
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gpplicents, and it is not denied by him that

upon tsking wluntarily retirement w.s.f. 1.11,89,
he could retain the said premises under Rule 11
(2) (ii)of the CSIR Rules for allotment of
resicdential accommodation to their staff
(Annexure=8) only for 4 months beyond that

date and was therefore required to wvacate

the seme on or before 28,2,90. Instead,
spplicants secured vacant possession only om

10011.930

4, Respondent has challenged the
maintainbility of this O0n before this Tribunal,
but in the judgment dated 237,92 in 0p No.2415/89
CSIR Vs, R.B.Lai (opy on record) which itself
has relied won earlier judgment s, it has

been conclusively held that the cause of action
in respect of the reliefs prayed for félls within
the definition of service matters, and the
application falls within the jurisdictiom of the
CAT. Nothing has been shown to us to lead us

to conclude that the said judgment dated

2347492 has been stayed, modified or set aside
and hence is deemed to have become final. Hence
respondents 'challenge to the maintaingbility of
the 04 is rejected.

Se As the validity of the aforementioned
allotment Rules have nowhere been challenged

by respondent , snd because as per these allotment
rules whose knowledge he cannot deny, he was
allotted the premises in question; he was required

under Rule 11(2)(ii)of those Rules to vacate the
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premises within 4 months of his rotira‘at, that
is on or before 28 ,2+90 As adui ttedly the
sald premises which is a Type 'C' guerter
located in Delhi (*A' Class City), he is
required to pay penal lincese fee @ i, 2000/~ p.=.
from 163,90 t010,11,93 vide Rule 11(2) (xi)(n)
of those Rules, which spplicasats seek from him,

6. Respondent asserted during hearing
that gpplicents had not released his retirsal
dues including gratuity and pemnsiom, In order
dated 11,5,94 in C.P.N0.391/93 arising out of
the judgment dated 23.,7,92 in 0O A Neo,2415/89,
(copy on remrd), the Tribunal had pemi tted

applicants to adjust the penal license fee

a0 ainst the gratuity and pensionary mount
retained by them, Nothing has been shown to ws to
suggest that the sald order dated 11.5.94 hae

not become fingl,

7. Under the circumstance this 04 succesds
and is allowed to this extent that regpondent is
held to be liable to pay spplicents' penal 1icense
fee for wnauthorised retention of the premises

in question @ B,2000/~ p.m. wes.f. 1,3.90 to
10,11.93. ppplicants are pemitted to adjust the
aforesaid dues against the gratuity and pension ey
gmount admnissible to regpondent and release the
bal shce to him within 1 month from the date of
receipt of a copy of this judgment, If any dues
from respondent still remain recoverghle thersafter,

it will be open to #plicants to recover the same

in accordance with 1 quwe
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Be This ﬂ( is disposed of in tems of
the contents of para 7 sbowee No costsd

‘\ \)e,«\w(-s“’\
( DR.a.VEDAVALLI S.R.aBIGI.]
mEMBER (2 m:s CHAT AN
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